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COMMITTEE ON PIlI\'ATE MDfIlE.RS' .ILL~ AND RESOLUTIONS 

THIRTEENTH REPORT ".mil lAl !It....., 
I. abc Chairaaan of &be Cammitter on Prival~ M'tmben' Billa aad Rnolutiunt 

........ aulbariled by abe CoauDiltft. praent on thfir behalf. lbia their Thirteenth 
Ilcpn. 

2. ~ Committee met on abe 14th Novc:mber. 1967. for-

(1) Classification and allocation of lime for dilCU';on or the: Bills (v,de' 
Appendix). 

(II) balDinalion of the foIlowiftl Conatitution (Amendment) Bills unde.- Rule' 
294(1)(1) of th~ Ruin of Proc~un:-

• (I) 1'be Consthution (Alllendmmt) Bill. 1967 (A",,,,clffte1ll 01 ,lit' A'Rhth 
Schtdu/c) by Sbri £rumo de Seq~in. 

• (2) T~ Constitution (AmendmCllt) Bill, 1967 (O",;u;on 0/ .r'ick, :"'91. 
161 .Ie.) by Sb.ri &corte Fernandel. 

• (5) The Constitution (Amendment) Bill. 1967 ( ...... ,.,.d"'tra' 0/ .r,icil" j26) 

by Ari ~ Fernanda. 

• (4) The Constitution (Amendment) Bill. 1967 (0"' .... 0'1 0/ .rli(l" !I!II) 
by Shri llaPuvir Sinp Slwtri. 

• (5) 111e Constitution (Amcndawn&> 8iU. 1967 (O",;u;on 0/ .r,icle SH) 
by Sbri Madbu Lialaye. 

• (6) The ConItitution (Amend ..... ) Bm. 19Ci7 (A .... Itd"''''' 0/ article" 
1(0) by Shri Nadhu Lima~. 

(7) TM Cnfltt.itulion (Amendment) Bill. 1967 (of",,,,.,,,,..,., '" .r,itlr 51) 
by Sbri Ami,. I.uaw "idlu. 

• (8) ~ eonalilulion (Ameadmmt) Bill. 1967 (/run"on 01 nnI .r"rtl" 
lISA "nd ftlA) by Shri 5acblndn Hath Naill. 

• (9) The Con"jlUlion (AlDC'IIdmcnl) Bill. 1967 (Sub"""",on ul .",rI,. I",. 
etc.) by Shri P. It Deo. 

• (10) The <.:on.IilutirJo (AmmcIaamt) am, 1981 (Am""""'" III .rtl(l~ 
164) ~ Sbri P. It 0.0. 

• (II) .... ContdlUU. (AaImdaaen.) aill. 1117 (,4"..,.""."., 01 .,tld" S~I. 
II fIC.) by lin I. C SemI"ta. 

Cl .... ·{wtlw.. .rut If I/OOII;on 01 tim, to BilM 

1. Tht- MftDWn Q)OCEi ned bad becIl itwhcd 10 praent befOR die ConaaUlla l~" 
.... GIl ahrir BiI& San'alhri Lnwar La. Gupta. Aul Bibari Vajpayec. V. Viawa ... tha 
Menon and Saaaarmdra Itundu (who it &110 a IDmIber of d~ c.-uc.> auftHlnJ 
dw licti ... 

of. Alta ~ all aapeaa 01 tIw Billa ... CoaDilue pIaad 811 &Jw aua. in 
utqp'J "" and aJlaued tn- for each 01 lhew Bin. oil Ihown An mha .... S 01 Appcod;. 

~ In'" hn...,.rdy (8W Not. ",. 1)1, ..... ''''. "'I 141. .-. '... .,0 .., I)) of .t6T}. 



I 

E"Qmlllo,ion of 'h~ Cmvl,tu'ion (Amnulm~,.t) Bills 

5. The Memben who had giVeR notica 0( lbe Billa aDd reptaentatives 0( ~ 

Minisuie. l:ontttned with the Billa had been invited lO be present at the Alling. Sam-
aIlri Amiya Kumar Kiau and Sacbindra Nath Maiti atlended the liuing. The repre-
K'fltativel of Ihe MiniluiCi of Home AJlain, Law, EXlcrnal Albin and the Depanment 
uf Parliamenta, y Albin wtte praent. 

Findings of Ih~ Comm;Uu 

6. Th,' Commiutt umlidered the BilIl and arriverl at the following findin&" at a 
result of their examination or the Billa:-

(I) The Cmulitution (Amendment) Bill. 1967 (Amendment of th~ Eighth 
Schedule) by Shri Erumo de Sequeira. 

The 8i11 IUUght to indude "Konuni" in the Eighth Schedule lO the Constitution. 

After conliderilll aU upccta of the Bill. the Committee recommended that Ihe 
Member mighl be permitted to move for leave 10 introduce tbe Bill. 

(2) The COlUlilution (Amendment) Bill. 1967 (Omiuion of articles 291. 56! 
etc.) by ~hri ~ Fernanda. 

The Bill IOUfIht to ~ anicla 291. 562 etc. or the Constitution 10 lhat the 
apedal righta and privilt:ga enjoyed by the ex-rulen of Indian Stales are withdrawn. 

Aher ronaidering aU upecta of the Bill. the Committee recommended that the 
Member might be pnmiued to IJIO\Ie for leave 10 introduce the Bill 

(3) The Constitution (Amendmmt) Bill. 1967 (Amendmmt of Grticll 526) by 
Slui Ceo .. Fernandes. 

The Bill lOU,hl 10 amend article 526 of the Conatilution to enable thOle wbo bad 
reached the aae of ('iglll.cen yean to vote in the electiona to the HOUte or the People 
and 10 Ihe Lcgialative Allemblies of States, irutead of twclllY-one yean at at present. 

Aher conaidcri,. aU upecta of the Bill, the Committee recommended that tbe 
Member might be penaiued to move for leave to inlroduce the Bill. 

(4) The Corutitulion (Amenc:lmenl) Bill. 1967 (Omission of articll 551) b, 
Shri Raghuvir Singh Shutri. 

The Bill IOUIht to omit article 551 of the Conslitution reprdi." repraentalion 
ot lhe Anglo-Indian CGIIIIDunity in the HOUte of the People. 

After conaideri.. all upccta or the Bill. the Committee recommended mat the 
Member misht be permitted to move for leave to introduce the BiD. 

(~) The Consutution (Amendmenl) Bill, 1967 (OmWion Of tWticll 514) ." 
Shri Madhu Umaye. 

The Bill .wpt to omit anidr 514 of tbe Constitution with a new to do away 
with the conaolutiooal parantee prorided for l.c.s. o8icen, in the interesaa of modenai-
.. lion, equaUty and aodal justice. 

After conaideri .. an upec:U of the Bill, the Committee ftJj'_'Meended that the 
Member might be permitted to move for leawe to introduce the Bill 

(6) The Constitution (Amendment) Bill. 1967 ( .. ~ of arIiek 100) ." 
Shri Madhu Limaye. 

The Bill 109t to ammd ankle 100 of the Constitution with a new to abolish the 
purnt conatitutlonal requirement of quonaaa and to make it put of the R.uIes of 
Procedure of either HOUle of Parliament. 

After considering all 8Ip«U of the BiD. the Committee reo-MeoW daal _ 
Member might be permitted 10 IDOft for kawe to introduce the BilL 



s 
(1) The Cnnstitution (~t) Bill. 1967 (Amenclm,.,., of article SI) by 

Shri Amiya Kumar Kisku. 

The Bill IOUgilt to amend anide 51 o( lhe Constitution 10 .as to introduce u one 
of the Directive Principles of Scate Policy collaboration wilh other nations for the fonu· 
tKKl of a World Constituent Assembly to draft the C.onstilulion for a World Federal 
(;on'rnmtnL 

Afler conUdering all aspects of the Bill. the Gommiuet" felt that the Member mapt 1.\ .. ( 

not be permined to move (or leave 10 introdutt the Bill. -

(8) The Constitution (Amendment) Bill. 1967 (lpueTt;",. Of netII art;cle, IZ5A 
.,." 221.4) by Shri Sachindra Nath Maiti. 

The Bill IOUKfll to impose a ban on further employment. either by the Union 
~vemment or a State GoYernmml, of the JucJaa of the Supreme Coun and Higb 
U>urll. after they have ceased to hold office as Judea-

After considering all upeclS of the Bill. the Commillet" recommended that the 
Mem~r might be permitted to move for leave to introduce the Bill. 

(9) The Constitution (Amendment) Bill. 1967 (Sub,,;,...,;on of lIr,ick I~ etc.) 
by Shri P. K. Deo. 

The Bill lOupt to provide for tbe impeachment of a C.overnor for violation of the 
Coonitution. 

Aha ronsidering all aspeclS of the Bill. the Commiuet" recommended that the 
Member might be permitted to move for leave to introduce the Bill. 

(10) The Constitution (Amendment) Bill. 1967 (Amend...,.,., 01 or';cle 164) by 
Shri P. 1... Deo. 

The Bill IOUght to amend ankle 164 of tbe Constitution 10 U to lay down the 
prOCf'dure for the appointment of OUef Ministen of States. 

Aller COIIIideriag all .. peas of the Bill. the Committee recommmcIed that the 
Member might be permined to move for leave to inuoduce the BilL 

(11) The Conatilution (.Amendment) Bill. 1967 (Amendmenl of ar'icle, 59. 66 
etc.) by SlJrj S. C. Samanta. 

The Bill IOUght to provide that the Presidenl, the Vice-President, the Governon of 
Stata and the Presiding Officers of Union and State Legislatura ahaU not. during their 
terms of 08ice. be a member of any political pany and Ihall not mpae in any paniun 
politial activity. 

After considering all aspect, of the Bill, the Committee recommended thac the 
Mrraber miabt be permitted to JDOft for leave to introduce the Bill 

R«off"nnad4timu 

i. TM Committee remmmend-
(i) that the claaifioation and allocation of time to Bills by the Committee II 

Ibowa in Appendix be agreed to by the HOUle; and 

(ii) SanaIIui Erasmo de Sequeira, GeofF Fernanda, Jlashuvir Sinp Shaacri. 
MalIbu Limaye. Sachindra Hath Maiti. P. L Deo and S. C. Samanta be 
penaitted 10 8Jft for leave 10 introduce their COllldtudon (Ammclmenl) 
Bills. 

Haw Da.Ju; 

NtIrInIIM .4. 1967. 
kMiiL B: 1889 (WG). 

JL L KHADILKAll, 
C 1uU"""''', 

Comrnilue Oft Privale MemHn' Bill, 
.,." &1O'utimu. 
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51. 
Mo. 

Name of the Bill and the Member 
IncblrJt: 

Bin No. C8cqory Time 
aIIoIted allotted 

bytbe 
Committee 

. __ ._ .. _--------------------- ---
J "he Industrial Dilputea (Amendment) 

Sill. 1967 (bwndmmt D/ .«tUm 
2sPFF) by 5hri Deven Sen. 66 of .91t7 

2 The Fomp' Aid (MainteDance of 
Account) Bill. '967 by Shri Klnwar 
La! Gupta 79 of 1967 

3 The Indian Penal Code (Amendman) 
Bill, 1967 (A"...dmmt D/ 1«1"'" 
309) by Shri Diwan Chand Sbanna. 90 of 1967 

.. -rhe Indian Penal Code (Amendment) 
BiU, 1967 (Amerulmmt D/I«_ 21) 
by Shri Atal Bibari Vajpayce 91 of 1967 

5 The Conmtution (Amendment) BiU, 
1967 (SuMl'tIIl"", D/ tutiek 3S2 
tIIId itulf"tiIM of.... arN" 3S9A) 
by Shri Eramo de Sequeira • I 12 of 191t7 

61 The ConatitutiOD (Amendment) Bill. 
1967 (Omiuitm oj artie/, 3S8) by 
Shri Samarendra Kundu . lOS of 1967 

7 The Conmtution (Amendment) BUl. 
1967 (OMiui,," of IJr'icI.I 291. 362 
.363) by Shn Samarcndra Kundu 106 of 1967 

8 The Constitution (Amendment) Bill, 
1967 (A",nu/".".t 0/ artie" 164) by 
8bri Om Parkash TN' • 114 of 1967 

9 The Constitution (Amendment) Uill. 
1961 (A""""""'"' 0/ arliel, 311) by 
8hri V. Viawanath, Menon liS of 1967 

10 The All Jndi, Ayurvedic Univc:rsi'~' 
BiD, 1967 by Shri A.T. Sarma • 109 of 1967 

II The AU India Ayurvedic Medical 
Council 8W. 1967 by 5hri A. T. 
Sarma' 110 of 1967 

12 1be Constitution (Amendment) BIU. 
'967 (A ......... ' 0/ IJr,icl, 8S) by 
Shri Prakash Vir Shatri 116 of 191t7 

• 
MGIPND-Uao Ns-aI70 (0) LS-JC. ua,p-.5-I1-67-SIo 
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